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Danger of cancer in Western Uttar 
Pradesh owin gto consumption of 

Tobacco 

Expulsion of three students of Campion 
School of Bhopal for    Singing National 

Anthem  and Resultant discontent among 
the students 



245       Statutory Resolution and 
the Consumer 

[26 JULY  1993] Protection Amdt, 246 
Bill. 1993 

STATEMENT BY MINISTER 

Circumtances     which  necessitated  immediate  
promulgation  of  the  con timer Protection  

(Amendment)     Ordinance, 1993. 

THE MINISTER OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI A. K. ANTONY): Sir, I 
beg to lay on the Table of the House a statement 
explaining the reasons for promulgating the 
Consumer Protection (Amendment) Ordinance, 
1993. 

I. STATUTORY RESOLUTION SEEKING 
DISAPPROVAL OF THE CONSUMER 
PROTECTION (AMENDMENT) 
ORDINANCE, 1993. 

Il. THE     CONSUMER     PROTECTION 
(AMENDMENT) BILL, 1993. 
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THE MINISTER OF CIVIL SUPPLIES, 
CONSUMERS AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI A. K. ANTONY): 
Sir, I beg to move; 

"That the Bill further to amend the 
Consumer Protection Act, 1986, be taken 
into consideration." 

Sir, I am sure that the entire   House will     
appreciate    the    concern    anxiety shown 
by the  Government.  Instead     of waiting 
for a long time to pass a regular Bill, as soon 
as the last Session      was over, the 
Government brought an     or. dinance to 
fulfil   the aspirations of     the consumers   
and  consumer      organisations because from 
the Consumer    Protection Council there was 
a unanimous    request that since the 
Government      was      not able to pass the 
Bill, Government should take   immediate   
steps    to      promulgate an ordinance.      ft 
was almost a unanimous request in the 
Consumer Protection Council.      Not  only  
the request      was made   from   the    
Consumer     Protection Council, but we have 
also got representations from various 
consumer      organisations and many others 
who are activiely engaged in this respect that 
Government sould Viot wait till a Bill is 
passed      in the next Session; otherwise, it 
will create a lot of  problems in  the 
functioning of the  Consumer  Forums 
because  in    certain States there were no 
full-time    district forums and in other States 
there was demand for more than one forum 
in one district  because  the number of cases 
was large.       Moreover,   in   some  States  
they have     already    started the process      
of selection of members.      In the      initial 
stage in many States  actually they  have not  
shown  the  desired attention to find out 
suitable persons for     the   Consumer 
Redressal  Forums.      That   is why      in 
this Bill we are making a provisions for a 
Selection Committee  for  the selection of  
the  members  of  district   forums.   So 
unless by way of an ordinance that provision 
is introduced,  the process of selec tion will 
remain incomplete in the States and the  
purpose  of making  a provision for Selection  
Committee will be totally a futile exercise.   
Because of the unanimous  request   got  
from   the    Consumer Protection Council   
and  also  the    innumerable representations 
got  from    van- 

ous  active   consumer  organisations      by 
the  Government and  in  order   to fulfil 
their  aspirations the    Government    pro 
mulgated  the  ordinance without waiting 
for the Bill being passed by both      the 
Houses of  Parliament.     I    think      the 
House will appreciate the sincerity   and 
concern of the  Government in bringing 
the ordinance: We thought that 
the Members would  appreci- 
4.00 p.m.    ate,        our      concern      and 
sincerity      and that       is 

why, instead of waiting till the 
session, we immediately promulgated the 
Ordinance. That is the main thing. I am sure 
that after hearing this explanation hon. 
Members will appreciate why we took this 
step of promulgating the Ordinance. With 
these few words, I would request the hon. 
Members to realise  our concern. 

The questions were proposed-wise THE 
VICE-CHAIRMAN (SHRI MD. SALIM): 
Now we will take up the Sta. tutory 
Resolution and the motion for consideration 
of the Bill together. Shrimati Sushma Swaraj. 
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"goods which will be hazardous to life 
and safety when used are being offered for 
sale to the public in contravention of the 
provisions of any lav/ for the time being in 
force requiring traders to display 
information in regard to the contents, 
manner and effect of use of such goods." 

"...in contravention of the provisions of 
any law for the time being in force... 
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THE VICE-CHAIRMAN (SHRI MD. 
SALIM); So, you continue tomorrow. The 
House stands adjourned till 11 A.M. 
tomorrow. 

The House then adjourned at two 
minutes past five of the clock till 
eleven of the clock on Tuesday, 
the 27th July, 1993. 


